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CENTRAL ADPHNl STRATI UE TRIBUNAL
PRINCIPAL BENCH

o,A. NO. 551 /igg6

Neu Celhi this the 15th day of l%rchj 1996»
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HDN'BLE SHRI JUSTICE P .K ,SHYM RSUNOAR, ACT. CHAlBmn

HON'BLE SHRI K. mTHUKUrAR, f^EOiBER (A)

Bijender Singh, Durban,
R/0 Tbyur V^ihar Phase-IH,
House No,60, Sector 6,
Neu Dalhi. Appiic-nt
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(  By Shri A, K, Bharduaj, Aduocate )

-Versus-

Union of India through 1!
Secretary, t'linistry of
Defence Production,
Central Secretariat,
New Delhi . V'--

■  \

The Director General/
Chairman (OFQ)^
Ordnance factories.
No,10, Auckland Road,
CaIcutta ,

^

,  ; ■ .

'  ■ ■r

The General l^anager.
Ordnance factory,
fbradnagar, ■
Distt, Ghaziabad (U,P,),

The Of ficer-I n-Ty, Charge,
Government of India,
flinistry of Defence,
Ordnance factory,
l^radnagar, U.P. ^iaGpcncantaS

ORDER (ORAL)

Shri Justice P, K» Shyamsundar —

Da have heard the learned counsel for the

applicant. This application arises from the oJdor

of the disciplinary authority removing ths applicant'
from service alleging the misconduct of attandina

duty in an inebriated stats, Admittadly, tha
applicant has preferred an appeal to tha oppcxiato
authority and that appeal is still pendiny iinpcsc.1,/
although the counsel points out that it hrs baer
pending for more than six months, Uhilo as dc
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that the appellate authority has taken a long time

in the matter of disposal of the appeal, ue do not

consider it appropriate to interfere at this stage,

more 30 for the reason that the applicant's appeal

is still pending consideration of the appellate

aut hority.

2, In the circumstances, ue dispose of this

application directing the appellate authority to

dispose of the applicant's appeal uithin two months

from the. date of receipt of a copy of this order,

3, The Registry shall sand a copy of this

application to the respondents along uith the order.

(  K, flithukumar ) ( P» K, Shyamsundar
flembar (ft) Act ing Chairman


